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scar / ORDER

PER ABY T. VARKEY, JM:

This is an appeal preferred by the assessee against the order of the
Learned Commissioner of Income Tax (Exemption), (hereinafter in short
‘the Ld.CIT(E)"), Chennai, dated 17.05.2023, rejecting the application

fled by assessee-Trust on 25.11.2022 in Form No.10AB
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u/s.12A(1)(ac)(iii) of the Income Tax Act, 1961, seeking registration
u/s.12AB of the Act.

2. At the outset, the Ld. Counsel for the assessee submitted that there
is a delay of ‘361’ days in filing of this appeal. And we note from materials
placed before us that due to reasons beyond the control of assessee-
Trust, it was prevented from filing of Appeal within time-limit. Therefore,
we condone the delay of ‘361’ days in filing of Appeal; and proceed to

adjudicate the appeal on merits.

3. The Ld. Counsel for the assessee assailing the impugned action of
the Ld.CIT(E), pointed out that he has passed an ex parte order qua
assessee. We note that the assessee-Trust couldn’t appear/represent
before the Ld.CIT(E), which prompted the Ld CIT(E) from passing the
impugned order. But, we note that it wasn't due to deliberate omission on
part of assessee-Trust; and it was because of the fact that assessee didn’t
get notices from office of Ld CIT(E) due to technical glitches in the net-
work/computer and hence, there was per-se violation of natural justice
and therefore, we are of the considered opinion that assessee need to be
granted one more opportunity before the Ld.CIT(E), and hence, we are
inclined to set aside the impugned order of the Ld.CIT(E) and restore the
application filed by assessee-Trust on 25.11.2022 in Form No.10AB

u/s.12A(1)(ac)(iii) of the Income Tax Act, 1961, seeking registration
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u/s.12AB of the Act back to the file of the Ld.CIT(E) to decide the same

on merits after hearing the assessee.

4, In the result, appeal filed by the assessee is allowed for statistical

purposes.

Order pronounced on the 20" day of September, 2024, in Chennai.
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